| TEM NO 46 COURT NO. 8 SECTI ON XV
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).1242/2006
(From the judgenent and order dated 27/10/2005 in DBCSA No. 615/2004 of The H GH COURT OF

RAJASTHAN AT JAI PUR)

M RAJA Petitioner(s)

VERSUS

CEERI EDUCATI ONAL SOCI ETY PI LANI & ANR. Respondent ('s)

(Wth prayer for interimrelief )

Date: 23/01/2006 This Petition was called on for hearing today.

CORAM :

HON BLE MR JUSTICE S.B. SINHA

HON BLE MR JUSTICE P. K.  BALASUBRAMANYAN
For Petitioner(s) M Vi nay Kumar Garg, Adv.

M. Naresh Kumar Joshi, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng

ORDER

I ssue notice confining to the question as to whether the revised
pay is being paid

to the petitioner with effect from 1.7.1999.

(Meenu Set hi) (Pushap La
ta Bhardwaj)

Court Master Court M
aster



